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Bill Summary
The Rajasthan Panchayati Raj (Amendment) Bill,
2021

»  The Rajasthan Panchayati Raj (Amendment) Bill, =  Designation of village workers: The Act

2021 was introduced in the Rajasthan Assembly divides the Panchayat Samiti and Zila Parishad
on February 25, 2021. It amends the Rajasthan Service into different categories. These include:
Panchayati Raj Act, 1994. The Act consolidates (i) village level workers, (ii) gramsevikas, and
laws related to the Panchayati Raj institution in (iii) primary and upper primary school teachers.
Rajasthan, and establishes the Rajasthan The Bill renames village level worker as Gram
Panchayat Samiti and Zila Parishad Service. Vikas Adhikari. It also removes the category of
Members of the Service are recruited district- gramsevikas, since the post does not exist in
wise at the state level. Panchayati Raj institutions.

DISCLAIMER: This document is being furnished to you for your information. You may choose to reproduce or redistribute this report for
non-commercial purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research (“PRS”). The
opinions expressed herein are entirely those of the author(s). PRS makes every effort to use reliable and comprehensive information, but
PRS does not represent that the contents of the report are accurate or complete. PRS is an independent, not-for-profit group. This document
has been prepared without regard to the objectives or opinions of those who may receive it..

Anoop Ramakrishnan

anoop@prsindia.org August 27, 2021

PRS Legislative Research = Institute for Policy Research Studies
3 Floor, Gandharva Mahavidyalaya m 212, Deen Dayal Upadhyaya Marg m New Delhi - 110002
Tel: (011) 2323 4801, 4343 4035 = www.prsindia.org




